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BEFORE THE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE, PUNE 

EXECUTION APPLICATION No. 20/2023 WZ IN 

ORIGINAL APPLICATION No. 70 of 2022 

Chandan Suryakant Khorjuvekar ... Applicant 

Versus 

GCZMA & Ors. . .. Respondents 

COUNTER AFFIDAVIT ON BEHALF OF 

RESPONDENT NO. 9 NATIONAL CENTRE FOR 

SUSTAINABLE COASTAL MANAGEMENT 

I Dr. Purvaja Ramachandran, D/o G. V. 

Ramachandran, aged about 57 years, currently 

working as Acting Director in the National Centre 

for Sustainable Coastal Management (NCSCM), 

Ministry of Environment, Forest and Climate 

hange, having office at Anna University Campus 

. irector 
National Centre for S ainable Coastal M 
Ml I t t E · anagement ~ s ry o nvJronment, Fore-st and Climate Change 

overnment of lnd!a, Anna University Cam us 
Chenna1 - 600 025. India P 
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Chennai 600 025 do hereby solemnly affirm and 

state as follows: 

( 1) I am working as Acting Director in the National 

Centre for Sustainable Coastal Management 

(NCSCM), Ministry of Environment, Forest and 

Climate Change, having office at Anna 

University Campus, Chennai respondent and 

I am conversant with the facts of the case as 

borne out from the records. I am swearing this 

affidavit on behalf of the National Centre for 

Sustainable Coastal Management (NCSCM) 

respondent No. 9, as I am duly authorized to 

do so. 

(2) It is submitted at the very outset that the 

Respondent No. 9 denies each averment 

and/ or submission made in the application 

which is contrary to and inconsistent with the 

averments made and facts stated in the 

present reply. It is submitted that nothing 

1recto 
National Centre fur · 1 , 1n"" · Coastal Management 
Ministry r : ,0 ,1-.1,cr,:;,,,nt, i- or c ;r Jrid Climate Ch,;nge 

Gove, ri:, '"' " ,." 1,1di,'1, 1\ nn,; University C:m ;1us 
C i '!c' i li,1: ·i,)S 025. India 

-
RAVAN~N,s, 

DVOCAT 
CHENNAI 
eg.No:630 

.6-7-20 

_ . ...--...-. 
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stated in the application may be deemed to 

have been admitted by the Respondent No. 9 

unless and until the same is expressly 

admitted in the present reply. 

(3) The National Centre for Sustainable Coastal 

management (NCSCM) (Respondent No. 9), 

Ministry of Environment, Forest & Climate 

Change (MoEF&CC), Anna University 

Campus, is an authorized agency authorized 

by MoEF&CC, Govt. of India for preparation of 

the Coastal Zone Management Plans (CZMPs) 

and Coastal regulation Zone (CRZ) maps. 

NCSCM prepared the draft Coastal Zone 

Management Plans (CZMPs) of Goa as per the 

CRZ Notification, 2011. Thus, the role of 

NCSCM in the present case pertains to 

preparation of the Coastal Zone Management 

Plans (CZMPs). It is submitted that, all other 
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matters including illegal construction of about 

7 4 cottages in violation of CRZ Notification, 

2011 etc, mentioned by the Applicant in his 

Execution Application, do not pertain to the 

National Centre for Sustainable Coastal 

Management, Respondent 9. 

(4) It is submitted that, para 5. (vi) of CRZ 

notification, 2011 states that ((The coastal 

States and Union Territory will prepare within 

a period of twenty-four months from the date of 

Issue this notification, draft CZMPs In 

1 :25, 000 scale map identifying and 

classifying the CRZ areas within the respective 

territories in accordance with the guidelines 

given in Annexure-I of the notification, which 

involve public consultation". 

~na<wrnenl 
Lli31\ e 

;;•,pus 
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(5) It is submitted that, the CZMP of Goa was 

prepared by NCSCM Respondent 9, on 

1 :25,000 scale, as per the provision of CRZ 

notification, 2011 and guidelines contained 

therein, accordingly. 

(6) It is submitted that, the CZMP of Goa on 

1 :25,000 scale prepared by NCSCM was 

recommended by the National Coastal Zone 

Management Authority (NCZMA) in the 45th 

meeting of the NCZMA held in the Ministry of 

Environment, Forest and Climate Change 

(MoEF&CC), New Delhi on 01/09/2022. A 

copy of the minutes of the 45 th meeting of the 

NCZMA held in the MoEF&CC, New Delhi on 

01/09/2022, is enclosed herewith as Annex-

1. 

It is submitted that, the CZMP of Goa on 

1 :25,000 ·scale prepared by NCSCM was 

~. . 

Dir:zr---
~1ational Centre for "'u..;iafnable Coastal Management 
f.,i;nistry of Env:rn;irrn· ,:, For:~st and Climate Change 

Government .-' ;r·. : , . Ann2 ' Jn i-,,0~-;ity Carni:u:; 
CL:~::, .. ,: 200 0,'.J ., ,L:',, 
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approved by the Ministry of Environment, 

Forest and Climate Change (MoEF&CC), New 

Delhi, vide MoEF&CC letter No. F. No. 12-

13 /2018-IA.III (E-110380) dated 6/09/2022. 

A copy of MoEF&CC letter No. F. No. 12-

13 /2018-IA.III (E-110380) dated 6/09/2022 

is enclosed herewith as Annex-2. 

(8) It is submitted that, as per para-IA 4. of 

Annexure I of CRZ notification, 2011, local 

level CZM Maps shall be prepared on a 

Cadastral scale in accordance with the CZM 

Maps approved by the Central Government 

and that as per para-C 13 of Annexure I of CRZ 

notification, 2011, Cadastral (village) maps in 

1 :3960 or the nearest scale, shall be used as 

the base maps. 
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(9) It is submitted that, on the request of 

Respondent No. 1 GCZMA, the local level CZM 

Maps of Goa on 1 :4,000 scale were also 

prepared by NCSCM Respondent 9, as per CRZ 

notification, 2011 and as per the CZMP 

approved by the Central Government (Annex-

2). 

(10) Accordingly, it is submitted that 1:4,000 scale 

CZM maps will be prepared based on the 

approved CZMPs on 1 :25,000 scale. 

(11) It is submitted that, the statement of Mr. 

Dhruv Tank, learned counsel for Respondent 

No. l - GCZMA, that ''it is the National Centre 

for Sustainable Coastal Management (NCSCM)) 

which has to remove the discrepancy with 

respect to overlapping boundaries at villages 

and as per the scale of 1 :4000)', cited in para 3 

of the Order dated 18/12/2024 of the Hon ble 

. tal Management 
Nation~\ Centre t Forest and Climate Change 
M'nis'ry of r::[)\ ,rl)nm n ' . ~ ~ 

I ' ::- ,. f I d' Anna Univers1lf ._,3,T1pu., Govern .. ,_;, ,, o n ia, ,·. , • 
C,1ennai - GOO 02s. lnu1 ., 
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NGT (WZ) in the E.A No. 20 /2023 WZ, in OA. 

No. 70 /2022 WZ is without any basis. 

(12) It 1s submitted that, on 14/06/2022, 

Respondent No. l - GCZMA approved the 

approved developments prepared by the Turbo 

sketch. which will be incorporated in final Goa 

CZMP 2011 and decided to forward the same 

to NCSCM for depiction of said approved 

developments on the final Goa CZMP 2011, in 

the 309th meeting of the GCZMA (copy of 

minutes enclosed herewith as Annex-3) and 

that on 14/06/2022, Respondent No.l -

GCZMA informed NCSCM vide email (copy 

enclosed herewith as Annex-4), that GCZMA 

has removed the structures from the shape 

files of the Cadastral data with survey Nos . 

and their subdivision and has now included 

only those structures to be shown in the final 

Na1inn2! C(:r•li .-:. J:J'.;'.~11:,:J~, ..... ·1 ,,• ... '.;. •~q~Qcrrient 
lvHnis:r.• _..,.! - ·, ,., . ,·n• / :- J1 ., . , • . i: ·") honge 

Gr ·>~i1! ,·<" i·' iq., .... ·• .. ~. .. ; , ,! .... 01:;;~us 

-:r-· 
\.. 
/" 

' l.S,~ 
. ADVOCAT 
~ CHENNAI 
~ eg.No:630 :! 
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182



CZMP for Goa in shape file and forwarded the 

said shapefile to NCSCM asking NCSCM to 

incorporate the shape file showing the 

structures in the final draft CZMP and forward 

the same to NCZMA for its approval. 

(13) It 1s submitted that, on 17/06/2022, 

Respondent No.1 - GCZMA also issued 

instructions by email (copy enclosed herewith 

as Annex-5), regarding correction of the said 

shapefiles of the Cadastral data with survey 

Nos. and their subdivisions. 

(14) It is submitted that, while forwarding the 

corrected shapefiles of the Cadastral data with 

survey Nos. and their subdivisions, with the 

structures to be shown in the final draft 

r ' 

t"~t· Di C L .. , ionat Centre, S . or .. . ,or u 
i1,,n1stry of Env· st, able Co" ,..,, M 

ironm t .. ""' an:i"e · · · · Governm t en , ores1 and Cl/ , .1 ment : - . 
en of India, Anna U _m"/e Change ..• ' 
Chennai - 600 02· nlversJty Carnpus . . 

o. /ndla 
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boundaries at villages and as per the scale of 

1 :4000'. 

(15) It is submitted that, the CZMP of Goa was 

being prepared by NCSCM (Respondent No. 9) 

for more than 6 years, from April, 2016 to 

September, 2022, when the CZMP was 

approved vide MoEF&CC letter No. F. No. 12-

13/2018-IA.III (E-110380) dated 6/09/2022 

(Annex-2). 

(16) It is submitted that, Respondent No.1 -

GCZMA published the draft CZMP on 1 :25,000 

scale as well as the draft CZM maps on 

1 :4,000 scale in their website and conducted 

Public Hearings not once but twice, obtained 

suggestions/ objections from the Public and 

submitted the final draft CZMPs on 1 :25,000 

scale as well as the draft CZM maps on 

1 :4,000 scale for scrutiny by the Technical 

Scrutiny Committee, which recommended the 

.~,1, m"' •l 
(_ ! ·•11g~ 

I \ I 

ADVOCA ) 
CHENNA 
eg.No:63 -1 
p.6-7-2 /j 

Naiiu .,1, s 

·f_~,·~/ Minis i . 1, 
Go, ?fl•\TI• -· C 1cnna1 - J .iv -
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CZMPs in the 13th Meeting of Technical 

Scrutiny Committee held on 4/12/2021. 

Respondent No.1 - GCZMA finally submitted 

the draft CZMP on 1 :25,000 scale as well as 

the draft CZM maps on 1:4,000 scale to 

MoEF&CC, Government of India vide, vide 

GCZMA letter No. GCZMA/GEN-MISC/ 13-

14 /Part VII/ 675 dated 23/08/2022 sent to 

MoEF&CC . 

( 1 7) It is submitted that, Respondent No.1 -

GCZMA did not point out or mention about 

any 'discrepancy with respect to overlapping 

boundaries at villages and as per the scale of 

1 :4000)) during the 6 years of preparation of 

the CZMPs/CZM maps, from April, 2016 to 

September, 2022, nor during the Public 

Hearings, nor during the 13th Meeting of 

Technical Scrutiny Committee held on 

. Direc 
N~~onal Cen(ra fa SusltJinab/e Coastal Mana emenl 
Min1s;ry of Environment, Forest and Climate Jhan e 

Go iornm.,nt of lnd!a, Anna University Campus g 
Chenna, - 600 025. India 

. :. 
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4 / 12 / 2021 nor during the 45th meeting of the 

NCZMA held in the Ministry of Environment, 

Forest and Climate Change (MoEF&CC), New 

Delhi on 01/09/2022, nor during the approval 

of the CZMP conveyed by MoEF&CC vide letter 

No. F. No. 12-13/2018-IA.III (E-110380) dated 

6/09/2022 (Annex-2). 

(18) It is submitted that, Respondent No.l -

GCZMA had recommended the draft CZMPs on 

1 :25,000 scale as well as the draft CZM maps 

on 1 :4,000 scale for approval, to the CZMP 

Technical Scrutiny Committee, the National 

Coastal Zone Management Authority (NCZMA) 

and to the Ministry of Environment, Forest 

and Climate Change (MoEF&CC), New Delhi,. 

1 
; 

(19) It is submitted that, Respondent No.1 -

GCZMA cannot raise any objection on the 

CZMP or on the CZM maps on 1:4,000 scale, 
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after recommending them both to the NCZMA 

and MoEF&CC and after the CZMP has been 

approved. It is submitted that, doing so will 

undermine the sanctity of the approved CZMP 

and the CZM maps on 1 :4,000 scale, as well 

as undermine the vanous approving 

authorities. 

(20) It is submitted that, Respondent No.1 -

GCZMA had recommended the draft CZM 

maps on 1:4,000 scale also for approval in the 

45 th NCZMA meeting held on 1/09/2022, 

along with the draft CZMPs on 1:25,000 scale . 

In the meeting, the NCZMA concluded that as 

per the extant provisions of CRZ Notification 

2011, NCZMA could only recommend the 

CZMP maps prepared on a scale of 1 :25000 

(Annex-1). 

~ 
N irector 

atJonal Centre for Su 1 . , 
Ministry of Environment a;able Coastal Management 

Government of India ,A orest a?d Cl/male Change 
, nna Unrvers/ly Cam 

Chennai - 600 025. India pus 
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(21) It is submitted that, para 5. (vi) of CRZ 

notification, 2011 states that "The coastal 

States and Union Territory will prepare within 

a period of twenty-four months from the date of 

Issue this notification, draft CZMPs In 

1 :25, 000 scale map identifying and 

classifying the CRZ areas within the respective 

territories in accordance with the guidelines 

given in Annexure-1 of the notification, which 

involve public consultation" . 

(22) It is submitted that, NCSCM (Respondent No. 

9) has already provided the final draft CZM 

maps on 1 :4,000 scale, prepared based on 

the approved CZMP, to Respondent No.1 -

GCZMA, which Respqpdent No.1 - GCZMA 

may publish in their website. In fact, the draft 

CZM maps on 1 :4, 000 scale were already 
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( 

published by the Respondent No.1 - GCZMA 

in their website, during the public hearings. 

(23) The answering respondent reserves the right 

to file the additional Information before the 

Hon'ble Tribunal till Pendente - lite. 

(24) That in view of the aforementioned facts and 

circumstances, this Hon 'ble Tribunal may 

kindly be pleased to pass appropriate order(s) . 

~-
' IENNAI 

DEPONENT 

g.No:6307 
.6-7-2028 

t;· -T" ._ .. -

Director 
National Cen:ra for Su:;tamable Coastal Management 
Minislr)' or Environment, Forest and Clirm:te Change 

Government or India, Anna University Campus 
Chennai - 600 025. India 

M. 0 1.R~AiJ1J-J ,\ay;,\Jt. 
ADVOCATE & NOlARY PUBLIC 

No 29 2nd cross S!reet. Sank.cir Nagar 
· P~mmal. Chennai • 600 07 5. 

Cell : 984 1 081607 
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VERIFICATION 

I, Dr. Purvaja Ramachandran, tpe above-named 

deponent do hereby verify that the contents of the 

above affidavit are true and correct on the basis of 

official record maintained by the Respondent No. 9 

in daily course of its business, no part of it is false 

and nothing material has been concealed there 

from. 

Verified at National Centre for Sustainable 

Coastal Management on this ______ __,_:__ day of ----:�

-----------------, 2025. 

CHEN 
Reg.No: 
Exp.6-7-

�1',f N 

Director 

NJthr.:! C·· r,1 for Susl-1lnable r c:.1st.;! �, an:inement 
Mini • of =1·Nonrrn, t, i::or",:, r.1r1n,1, Chanqe 

G ,, rn1 •. ,., " 1" 1 i , r � • "'pus -
Ch 11.i, • & ' 

,, i-rrrrrrr-.1 .t.crio,J,Z,s 
M.SARAVANAN, B sr. .. s ., 

ADVOCATE & NOTAl�Y PUBLIC
No.29. 2nd Cross Streat, Sankar Nagar

Pammal �..,� ,. -,ai - 600 075.
Celi: 9ij41081607

29

January
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MINUTES OF THE 45th MEETING OF THE NATIONAL COASTAL ZONE 
MANAGEMENT AUTHORITY (NCZMA) HELD ON 1st SEPTEMBER, 2022 AT 
NEW DELHI 

The 45th meeting of the National Coastal Zone Management Authority 
(NCZMA) was held in the Ministry of Environment, Forest and Climate Change, New 
Delhi on 01 st September, 2022 through Hybrid mode (Physical / Video 
Conferencing), under the Chairpersonship of Secretary, Ministry of Environment, 
Forest and Climate Change. The list of participants is at Annexure . After 
deliberations, the following decisions were taken in the meeting: -

1. Opening remarks of the Chairman. 

Secretary (EF&CC) and the Chairperson of the National Coastal Zone 
Management Authority (NCZMA) in her opening remarks mentioned that this was the 
1st meeting of the reconstituted NCZMA and welcomed all the members. The 
Chairperson emphasized that the Authority has been assigned with the task to take 
measures for protection of Coastal and Marine Environment, co-ordination with 
CZMAs, approval of CZMPs , policy guidance and such other tasks. It was also 
informed that with the guidance from NCZMA, Ministry had undertaken various 
initiatives and streamlined the procedures for CRZ clearance. The Chairperson also 
flagged the issue of violations of CRZ regulations in coastal areas, role of 
CZMAs and directed that the CZMAs needed to work together with the respective 
Pollution Control Boards and the State/ UTs Governments so that strict action is 
taken against violations of CRZ regulations as per the powers delegated under the 
EP Act, 1986/ CRZ Notifications as applicable. 

The Chairperson also mentioned that NCZMA has been repeatedly advising 
States to finalise their respective CZMPs as per the 2019 notification. However, the 
progress made by the States/UTs in this regard, so far had not been satisfactory. It 
was mentioned that so far only Odisha, 2 district of Maharashtra, and Great Nicobar 
have finalised their CZMP/ ICRZP and proposals from Little Andaman and Karnataka 
were being considered in this meeting. It was also highlighted that the States needed 
a futuristic CZMP/ICRZP in order to have a balance between developmental 
activities and environmental protection . 

Thereafter, further deliberations were initiated on the agenda items. 

(ii) Details of Proposals and Agenda by the Member Secretary 

The Joint Secretary (CRZ), MoEF&CC and Member Secretary, NCZMA took 
up the Agenda items to be discussed during the meeting. 

·rmation of the Minutes of the 44th Meeting of the National Coastal Zone 
ent Authority (NCZMA) held on 22 nd February, 2022 at MoEFCC, New 

gh VC. 

'ENNAI NCZMA, noted that no comments had been received regarding the 
.No: if) he 44th Meeting of the National Coastal Zone Management Authority 
.6-7-2 d on 22nd February, 2022 and confirmed the same. 

EN1. 0~ 
~ 

ctor 
Natio 31 Cer e for ,_ J inable Coastal Management 
Ministry of En ironm. i:=orest and Climate Change 

Government o, ln"'ia, <nna University Campus 
Chenn2i - 600 025. India 
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3. Item wise Action taken on decisions taken in the 44 th NCZMA held on 22 nd 

February, 2022 

The Joint Secretary (CRZ) , MoEF&CC and Member Secretary, NCZMA presented 
brief item wise action taken report on last meeting of the 44 th NCZMA held on 22nd 

February, 2022 and NCZMA noted that all required actions had been taken . 

4. Consideration of proposals: 

With the permission of the Chairperson, discussions on each agenda 
item were taken up ad-seriatim. 

4.1 Final SOP for Authorized Agencies and related issues for uniformity in 
preparation of CRZ Maps and others issues 

The NCZMA during its 44 th meeting had accepted and recommended the 
SOP subject to some amendments. 

The final approved SOP prepared by NCSCM was released virtually by 
NCZMA Chairperson. The Chairperson appreciated the efforts put in for preparation 
of the document and hoped that it would be a very easy useful tool for preparation of 
CRZ Map by all the authorized Seven Institutes / Agencies by MoEF&CC. She also 
mentioned that the maps prepared with the help of the SOP shall have uniformity 
irrespective of the Institutes which had prepared the same. The Chairperson also 
stressed that capacity building of these Institutes should also be undertaken so that 
they are able to prepare the required marine EIA reports for CRZ Clearance also. 

4.2 Presentation on ICRZ plans of Little Andaman Island as per ICRZ 
Notification, 2019 

The Andaman & Nicobar Administration presented the status of ICRZ plans of 
Little Andaman Island and the Authority took note of the fact that the draft ICRZPs 
had been prepared on a 1 :25000 scale map identifying and classifying the CRZ 
areas within the respective territories in accordance with the guidelines provided 
for in the respective Notifications. 

The NCSCM, Chennai highlighted the observations of the Technical Scrutiny 
Committee (TSC) on Little Andaman Island and stated that the TSC had examined 
and found the ICRZ Plans of Little Andaman Island in order and that it could be 
considered for approval. 

Based on the deliberations held, the NCZMA recommended the ICRZ Plans 
of Little Andaman Islands prepared on the basis of ICRZ Notification , 2019 for 
approval by the Ministry. 

4.3 Presentation on CZMP of Karnataka as per CRZ Notification, 2019 

The Principal Secretary & Chairman , Karnataka Coastal Zone Management 
Authority (KCZMA) made a presenta · ~ .I::~~~ I Zone Management Plans 
(CZMPs) of all the three coastal dist · ___ nnada, Udupi and Uttara 
Kannada of the State of Karnataka. plans have undergone 
stakeholders' meetings and had b .~ ~- e State Government. It 

Page 2 of 11 
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was also informed that objections / suggestions received from various stakeholders 
had been examined and suitably incorporated, as admissible. It was further informed 
by Director, NCSCM that the CZMPs of Karnataka had been scrutinised by the 
Technical Scrutiny Committee constituted for the task, at NCSCM, Chennai and 
were found to be in order. 

Based on the presentation made and deliberations held, the NCZMA 
recommended the CZMPs of Karnataka as per CRZ Notification , 2019 for approval 
by the Ministry. The NCZMA also appreciated the efforts of Karnataka State for 
being the second State in finalizing the updation / revision of CZMP of all concerned 
Districts as per CRZ Notification, 2019 . 

4.4 Presentation on CZMP 2011 of Goa State as per CRZ Notification 2011 

The Secretary, Environment of Government of Goa made a presentation on 
the revised Coastal Zone Management Plans (CZMPs) 2011 prepared on 1 :25000 
and 1 :4000 Scale. It was also informed that objections / suggestions received from 
various stakeholders had been examined and suitably incorporated in the CZMP 
maps on 1 :25000 and 1 :4000 Scale. 

The Secretary, Envt., Government of Goa mentioned that Public Hearing had 
been conducted based on the CZMP Maps of scale 1 :25,000 and 1 :4000 and hence, 
NCZMA may consider approving both the CZMPs in 1 :25,000 scale as well as that 
on 1 :4000 scale. The Secretary Environment , Govt. of Goa also submitted that CRZ 
Notification, 2019 should be read in totality, to which it was clarified that the proposal 
of Goa was as per CRZ Notification , 2011, and as such, it had to be as per the 
provisions of CRZ Notification, 2011 . Secretary, Govt. of Goa also made a reference 
to the NCZMA meeting held on 13.1.2020 regarding preparation of CZMP maps 
on 1 :4000 scale . It was clarified that NCZMA had observed in the aforesaid meeting 
that CRZ Notification, 2011 required local level maps to be prepared on 1 :4000 
scale. Secretary, Envt., Govt. of Goa further submitted that other issues which were 
not directly related to CZMP approval viz. re-verification of demarcation of sand 
dunes, demarcation of bays, issue related to fishing wards, etc . and that the same 
shall be taken up separately by the State Government. 

It was informed by Director, NCSCM that the CZMPs of Goa on the scale 
of 1 :25,000 and 1 :4000 , as submitted by the State Government, had been 
scrutinised by the Technical Scrutiny Committee constituted for the task , at NCSCM , 
Chennai. 

The NCZMA, after detailed deliberations, concluded that as per the extant 
provisions of CRZ Notification 2011, NCZMA could only recommend the CZMP 
maps prepared on a scale of 1 :25000 which had been found to be in order by the 
Technical Scrutiny Committee as informed by Director, NCSCM . It was clarified that 

----~1 ___ n so far as the issue of local level maps , prepared on a scale of 1 :4000 , was 

.. 
,,,-/.Q t rned , State Govt. could consider approving it at their own level , if found 

/-/ ry , as per the extant provisions of CRZ Notification, 2011 . 
(/".;.~ 
.1 * M.SARAVA 

~:i~ detailed deliberation, NCZMA recommended the CZMP of Goa prepared 
eg.N cale as submitted by Govt. of Goa for approval by the Ministry. 

.., 
National Cen r · for St n J Coastal Management 
M:nic:try of E: n ronnienl, i=c,· ·:'.;t and Climate Change 

Government of l:7cli2, A;rn;_ University Campus 
Cilennai - GOO 025. India 
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4.5 Amendment in the provisions of the IIMP for developmental projects in the 
Lakshadweep Islands 

The Member Secretary of NCZMA informed to the Authority that the 
Lakshadweep Administration vide letter dated 24th August , 2021 had proposed for 
amendment in the provisions of the Integrated Island Management Plan (IIMP) for 
developmental projects in the Lakshadweep Islands. 

As IIMPs have been prepared considering the recommendations made by 
Hon'ble Justice R.V. Raveendran Committee which has also been approved by the 
Hon'ble Supreme Court, the Ministry has proposed to consider the amendment in the 
IIMP as under: 

Para as per IIMP report Amendment Sought Amendment considered 
by the Lakshadweep by the MoEF&CC 
Administration 

All the tourist operations All the tourist operations All the tourist operations 
shall have a mandatory shall have a mandatory shall have a mandatory 
clearance from LCZMA, clearance from LCZMA clearance from LCZMA, 
Lakshadweep and Lakshadweep Lakshadweep Environment 
Environment Department Environment & Forest & Forest Department in 
and the respective Island Department consultation with the 
Panchayat respective Island 

Panchayat 

As the Ministry as well as Lakshadweep Administration had conveyed No 
Objection on the recommendations of Hon'ble Justice Raveendran Committee 
Report before the Hon'ble Supreme Court, legal opinion from the Ministry of Law and 
Justice was sought by the Ministry vide UO Note dated 1st February, 2022 on 
whether the proposed changes in IIMP would be legally tenable. 

The Ministry of Law and Justice vide communication dated 18th April , 
2022 informed that there was no objection to the proposed amendment as 
suggested by the Ministry and the same appeared to be in tune with the 
recommendations made by Hon'ble Justice Raveendran (Retired) Committee Report 
which had been taken judicial notice of by the Hon'ble Supreme Court in its order 
dated 10/08/2015. 

In view the above, Lakshadweep Administration was requested to examine 
the amendment rationalized by the Ministry, and forwards its proposal in consultation 
with the Lakshadweep Coastal Zone Management Authority, for further consideration 
by the National Coastal Zone Management Authority / Ministry. The Lakshadweep 
CZMA vide letter dated 29/04/2022 requested for amendment in the provisions of the 
IIMP as suggested by the Ministry. After detailed deliberation the Authority 
recommended for approval by the Ministry the amendment as proposed by the 
Lakshadweep CZMA as under: 

"All the tourist operations 
Lakshadweep Environment & Forest 
Island Panchayat". 

· b:G Coastal Management 
est and Climate Change 

. 2 University Campus 
'JO 025. India 

::..-,-""__..,_-.'._mandatory clearance from LCZMA, 
~ consultation with the respective 
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4.6 Issues related to preparation of Coastal Zone Management Plan of Kerala 
as per the CRZ Notification, 2019 

The Government of Kerala made a presentation related to their CZMP as per 
2019 Notification and pointed out that the term 'legally designated urban areas' is 
not defined under the CRZ Notifications and therefore, 'Urban Areas' designated by 
the Acts or Rules or the Census Towns as per 2011 Notification ought to be 
considered as 'Legally Designated Urban areas'. The Solid Waste Management 
Rules, 2016 notified by the Ministry vide S.O 1357 (E), dated 8th April, 2016 under 
the E(P) Act 1986, mentions, "Census Town" means the Urban Area as defined by 
the Registrar General and the Census Commissioner. The State of Kerala opined 
that the 'Census Town' as defined in the Ministry's Solid Waste Management Rules, 
2016 may be considered as 'legally designated urban areas' for the purposes of the 
CRZ Notification, which is also notified under the E(P) Act. 

It was informed that 66 Panchayats included in Kerala's notification of 2011 
and 175 Panchayats included in Kerala's notification of 2021 were notified as 
Census Towns. It was submitted that 175 Panchayat notified by Government of 
Kerala as 'Legally designated Urban Areas' be considered for the purposes of 
classification under CRZ-11 as per the CRZ Notification, 2019. 

After detailed deliberations, the Authority recommended that 66 Category-
Coastal Grama Panchayats notified before the issue of CRZ Notification, 2019 be 

considered for approval by the Ministry as 'other existing legally designated urban 
areas" as per the CRZ Notification, 2019 i.e. existing as on the date of issue of 
CRZ,2019 notification. It was submitted that such Category-1 Panchayats met the 
criteria of built up area and developmental infrastructure and could be considered 
for classification as falling under CRZ-11 area. 

However, the Kerala Government shall provide all the infrastructure facility in 
the proposed area as per the norms of Municipality and shall prepare detailed 
Disaster Management and Mitigation Plans. The areas specified by the Dept of 
Atomic Energy in the proposed aforementioned 66 Coastal Panchayats shall not be 
categorized as CRZ-11, and shall be classified as CRZ-IIIA or CRZ-111B, as per the 
norms, and such areas shall be contiguous in nature. The Kerala Government 
agreed to abide by the decision of Ministry in this regard. 

4.7 Status of updation / revision of CZMPs of all Coastal States I UTs based on 
provisions of the CRZ Notification, 2019 

The Ministry of Environment, Forest and Climate Change issued the Coastal 
Regulation Zone Notification, 2019 vide GSR 37(E), dated 18/01/2019. This 
notification at para no.6 prescribes that that all coastal States and Union territory 
administrations shall revise or update their respective coastal zone management 

~=;p~ CZMP) framed under CRZ Notification, 2011 number S.O.19(E), dated 6th 

2011, as per provisions of this notification and submit to the Ministry of 
ent, Forest and Climate Change for approval at the earliest and all the 

ivities attracting the provisions of this notification shall be required to be 
s per the updated CZMP under this notification and until and unless the 
o revised or updated, provisions of this notification shall not apply and the 

per provisions of CRZ Notification, 2011 shall continue to be followed for 
and CRZ clearance to such projects. 

.'Ji 1\ 
J Clirr 
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It further prescribes that the CZMP may be prepared or updated by the 
coastal State Government or Union territory by engaging reputed and experienced 
scientific lnstitution(s) or the Agencies including the National Centre for Sustainable 
Coastal Management (NCSCM), Chennai, of Ministry of Environment, Forest and 
Climate Change and in consultation with the concerned stakeholders. To facilitate 
the coastal States/UTs, the Ministry issued 'Guidelines for updation of Coastal Zone 
Management Plan prepared as per CRZ Notification, 2011 to align it with CRZ 
Notification, 2019', on 26/06/2019 and circulated to all Coastal States / UTs 
Management Authorities . 

The NCZMA reviewed the State-wise status and desired to know that likely 
date of completion of the task. The status as informed by the States during meeting 
is as under: 

SI. State/UT Status of Agency Timeline 
No. Draft CZMP 2019 preparing stipulated by the 

CZMP-2019 NCZMA to 
complete draft 
CZMP 

1 Maharashtra Mumbai city, Mumbai sub-Urban : NCSCM Completed 
Approved by NCZMA 
Other 5 Districts: October 2022 
Public hearing completed and 
recommended by TSC 

2 Odisha Approved by NCZMA ORSAC/SAC Completed 

3 Andhra Mapping completed NCSCM October 2022 
Pradesh Public Hearing to be conducted 

4 Karnataka Mapping Completed NCSCM Recommended by 
Public Hearing completed NCZMA. 

5 Puducherry Mapping completed NCSCM 4 Months 
Public Hearing to be conducted 

6 Daman & Diu Mapping completed NCSCM 4 Months 
Public Hearing to be conducted 

7 Tamil Nadu Mapping completed NCSCM 4 Months 
Public Hearing to be conducted 

8 Gujarat In progress NCSCM Sept. 2022 (For 7 
Districts) 
October 2022 

9 Kerala In progress. Being monitored by NCESS December 2022 
Kerala High Court. 

10 West Bengal In progress Public Hearing IESWM December 2022 
completed 

~ .. ---. .::--,,,,,... 
11 Goa Pending O_I -...4'.I Not known CZMP - 2011 

'I recommended by 

ff* AlSA,9A~ ~ NCZMA. 
G") 4Dvoc W.es: Jt ...(. Prepare CZMP, 
0 Cffr:,v{" 1£ ' I * 2019 by December ~ Reg fv 41 
~«.~ \f);p·~-~ !Jo1 J '""(/ 2022 

Andaman & • Great ~ ~~l NCSCM Completed 
Nicobar Islands Approve ·' ~ 

f°)i r-=, c. t": r -.-.. .-L,V 
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• Little Andaman Island Recommended by 
(ICRZ) NCZMA 

12 Andaman & • South Andaman (ICRZ) 
Nicobar Islands • Middle Andaman (ICRZ) 

• Baratang (ICRZ) 
• North Andaman (ICRZ) 
• Rutland Island (ICRZ) 2 Months 
• Kamorta Island (ICRZ) 
• Swaraj Dweep (ICRZ) 
• Car Nicobar Island (ICRZ) 
• Shaheed Dweep (IIMP) 
• Long Island (IIMP) 
• Aves Island (IIMP) 
• Smith lsland(IIMP) 
• Flat Bay (IIMP) 

(Maps submitted to ANCZMA for 
Public Hearing). 

13 Lakshadweep Revision of IIMPs of Suheli, NCSCM 2 Months 
Islands Kadamat & Minicoy Islands in 

oroqress. 

After detailed deliberations, the NCZMA felt that the progress of preparation 
of CZMP 2019 by all other Coastal States / UTs is very slow and directed that it 
should be completed by December, 2022. 

5. Any other item with the permission of the Chair 

5.1 Guideline / template for preparation of IIMPs of smaller islands having 
area less than 10 ha. 

The Director, NCSCM informed that the Guideline/ template for preparation of 
II MPs of smaller Islands having area less than 10 ha. shall be prepared and 
submitted to the Ministry within 10 days. 

5.2 Other suggestion/ decision during the meeting: 

i. The Member Secretary, NCZMA informed that the CRZ clearances are being 
processed through PARIVEH portal. All the State CZMAs have been given with 
the login of PARIVESH and that this has further streamlined the procedure and 
brought in more transparency and efficiency in the system. The Ministry vide OM 
dated 26/04/2022 has issued the CRZ workflow clarifying the procedure for --=-- ce of Permissible Activities as per the CRZ / IPZ Notification, 2011 and 

ocedure shall be made available under CRZ / ICRZ Notification, 2019 

~I) f!Ak4, W, 
Clf~~c.,q if airperson while concluding the meeting informed the Authority Members 

(!!I-Alo -N,q1t is taking up the G-20 Presidency this year and it would inter-alia 
e on Sustainable Ocean Development as one of the subject matters. It 
tioned that the Ministry had undertaken many initiatives focusing on 

. r 
fe Coastal Management 
st and Climate Change 
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beach cleaning and that the Hon 'ble MEF had recently flagged a campaign 
regarding the same in Puducherry. Ministry would be taking up many more 
activities on beach cleaning in collaboration with MoES under 'Swachh Sagar 
Surakshit Sagar' Campaign in coming days. All CZMAs were directed to take up 
similar activities in all the beaches in their areas. 

iii. The Secretary (EF&CC) and Chairperson also invited the State Government to 
participate actively in the upcoming National Conference of Environment 
Ministers during 23-24 September 2022 at Kevadia, Gujarat and share the best 
practices in their States. 

The meeting ended with Vote of Thanks of the Chair. 

ctor 
rn,,t-1.. Coastal Management 

nl, Forest and Climate Change 
, , 1 ia, Anna University Campus 

Chennai - 600 025. India 
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Annexure 

LIST OF PARTICIPANTS ATTENDED THROUGH HYBRID MODE (PHYSICAL / 
VIDEO CONFERENCING) OF THE 45TH MEETING OF THE NATIONAL COASTAL 
ZONE MANAGEMENT AUTHORITY (NCZMA) HELD ON 1st SEPTEMBER, 2022 
AT NEW DELHI 

SI. Name of Participant Organization 
No. 
1. Ms. Leena Nandan, MoEFCC, New Delhi 

Secretary (EF&CC) 

2. Shri Tanmay Kumar, MoEFCC, New Delhi 
Additional Secretary 

3. Dr. Sujit Kumar MoEF&CC, New Delhi 
Bajpayee, Joint 
Secretary and 
Member Secretary 
NCZMA 

4 , Dr. P.K. Dinesh National Institute of 
Kumar, Chief Oceanography (NIO), 
Scientist, NIO, Kochi Kochi, CSIR, Ministry of 
and Expert Member Science and Technology 

5. Ms. R.Purvaja, NCSCM, MoEF&CC, 
Director, NCSCM Chennai 

6. Sh. M.Dharma Raj NCSCM, MoEF&CC, 
Chennai 

7. Sh. AK.Agrawal Representative of 
Central Ground Water 
Authority 

8. Sunil Palmidi, Government of Kerala 
Representative of 
Government of 
Kerala ,__ 

9. Chief Secretary, Government of Kerala 
Government of 
Kera la 

10. Representative of Govt of Karnataka 
Government of 
Karnataka 

11 . Chief Secretary- Andaman & Nicobar 
Andaman & Nicobar Government 

~ ~ umar, IAS, Maharashtra State 
B, Pollution Control Board, 

., "' '4/111,. ·• Govt of Maharashtra 

~~~lj Bf::~f ,~ Kamesh, NCSCM, Chennai 
~NC ltl , Chennai 'f'vA, 

Government of Kerala ~;141; 
'le~ 

9,(~J, 1u V, Addi. 
~ rw, Secretary 

~ 
-

\~ ci pa l Secretary, Government of 
~ 

Director 
- 1•· M1<CJPv1<11,,......,,, able Coastal Management 

lll'JQJ;'!ledl firt'!-n • nt, Forest and Climate Change 
rneni ,Jf h uia, Anna Uni'iC'' .,ity Campus 

Chennai - 600 025. J;·1uia 

E-mail 

secy-moef@nic.in 

tan may. ku mar-rj@gov.in 

sujit.kumar@gov.in 

pkdineshkumarnio@gmail.c 
om 

QUrvaja.ramachandran@gm 
ail.com, 
purvaja@ncscm.res.in 
9483958013 

9755036012 

palmidisuneel@gmail.com 

chiefsecy@kerala.gov.in 

rdekwr201 O@gmail.com 

cs-andman@nic.in 

Cotadpl2021@gmail.com 

rramesh@ncscm.res.in 

venu@nic.in 

Secyenv-
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Karnataka Karnataka fee@karnataka .gov.in 
16. Addi. Chief Government of Gujarat secfed@gujarat.gov.in 

Secretary, Forest & 
Env. Department, 
Gujarat 

17. Representative of KCZMA librakalai@gmail.com 
Government of 
Kerala 

18. Representative of IESWM Crzcell.ieswm@gmail .com 
IESWM 

19. OS Suresh Babu , NCESS Dss.babu@ncess.gov.in 
Representative of 
NCESS 

20. Director of Government of Tamil tamilnadudoe@gmail.com 
Environment, Tamil Nadu 
Nadu 

21 . BP Mohanty, ICAR, New Delhi Bima1mohant}'.'.12@gmail.co 
ADG(IFY) , m -
Representative of 
ICAR 

22. Regional Government of Tamil Udupi3crz@gmail.com 
Director,Udupi, Tamil Nadu 
Nadu 

23. Representative of Government of Dste.pon@nic.in 
PCZMA Puducherry 

24. Representative of · ·Government of Odisha Oczma 1@gmail.com 
Odisha CZMA 

25. Representative of Ministry of Home Affairs, Harjotsandhu.9@gov.in 
Ministry of Home New Delhi 
Affairs 

26. Member Secretary, Government of Dir1.mev-mh@nic.in 
MCZMA Maharashtra 

27. Special Secretary, Government of Tamil Splsecy1@gmail.com 
Environment & CC Nadu 

28 . Representative of Ahmedabad , Gujarat ratheeshr@sac.isro.gov.in 
Space Application 
Centre(SAC) 

29. Shri M.V.Ramana NCCR, Chennai mvr@nccr.gov.in 
Murthy, Director, 
NCCR 

30. Secretary, Government of West Secretary.envn.wb33@gmai 
Environment Bengal I.com 
Department , Govt of 
West Bengal 

31 . Representative of Government of West wbsczma@gmail.com 
West Benqal, CZMA Bengal 

32 . Member Secretary, Government of Andhr::i membersecretary@appcb.g 
Andhra Pradesh Pradesh .,,.--

~ 
"Q_T 
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Represe·ntative of 
SAC 

34. Addi. Chief 
Secretary, 
Government of 
Kerala 

35. Shri Gokul R. 
Commissioner, 
Government of 
Karkanata 

36. Representative of 
Lakshadweep 

37. Dr. H. Kharkwal 
Scientist 'E' (CRZ) 

38. Dr. Nobi. E.P 
Scientist 'B' (CRZ) 

, 

Gujarat 

Government of Kerala prsfee@gmail.com 

Government of seacsec@gmail.com 
Karnataka 

Union Territory of Lakshadweep@nic.in 
Lakshadweep 
MoEF&CC, New Delhi h.kharkwal@nic.in 

MoEF&CC, New Delhi nobi.ep@nic.in 

M.SA~ B.Sc.,B.L., 
ADVOCATE & NOTARY PUBLIC 

No.29, 2nd Cross Street, Sankar Nagar 
Pammal, Chennai - 600 075. 

Cell: 9841081607 
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To 

F. No. 12-13/2018-IA.III (E-110380) 
Government of India 

Ministry of Environment, Forest and Climate Change 
IA-Ill Section (CRZ) 

Indira Paryavaran Bhawan 
Jar Bagh Road 

New Delhi-110003 

Dated: 6th September, 2022 

The Secretary (Environment) 
Department of Environment and Climate Change 
Government of Goa, Secretariat 
Porvorim, Goa- 403521 

Sub: Coastal Zone Management Plan (CZMP) of Goa as per the CRZ Notification, 
2011 - reg. 

Sir, 

This has reference to the letter No. GCZMA/GEN-MISC/13-14/Part-Vll/675, 
dated 23th August, 2022 furnishing therein the Coastal Zone Management Plans 
(CZMPs) of Goa, drawn as per the provisions of the Coastal Regulation Zone (CRZ) 
Notification , 2011. 

2. In this regard , it is to state that, based on recommendations of the 45th meeting 
of the National Coastal Zone Management Authority held on 01/09/2022, the Ministry 
of Environment, Forest and Climate Change hereby conveys approval of the CZMPs 
for the State of Goa prepared on 1 :25000 scale as submitted by Government of Goa . 
Further, it is to inform that all proposals for CRZ clearance shall be considered in 
accordance with the CRZ maps prepared as per CZMP approved under the CRZ 
Notification, 2011 . 

3. This issues with the approval of the Hon'ble Minister, EFCC. 

Copy to: 

Yours faithfully, 

/ " 

(A ju) 
t 'E' 

1. The Member Secretary, Goa Coastal Zone Management Authority, 4th Floor, 
Dempo Towers , Patto, Panaji Goa- 403 001 

2. The Deputy Director General of Forests (C), Integrated Regional Office, Bengaluru , 
Ministry of Environment, Forest and Climate Change, Kendriya Sadan, 4th Floor, 
E&F Wings, 17th Main Road, Koramangala II Block, Bangalore - 560034, 
Karnataka. 

No.29. 2nd Cross Street, Sankar Nagar 
Pammal, Chennai - 600 075. 

Cell : 9841081607 
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i\llNl TES OF nn: 30 1)
111 l\lFVTIN<; o, .. rt IF (;();\ COAST.,\!. ZONE 

1\~\N.\(;r:\ll·~r\T \l iTIIOHIT\' CC'/,1\L\) IILl.ll ON 14/06/2022 :1t 11.00 
-'~' I:\' TIIF CONFFIH:N~ :,,·_q_. \LLLU}JL!.(JII UJH)I~. DEM PO TO\VER. 
P \TT<?_:P 1\N ,\.II-CO.\. 

Tia· .\09111 l\kl'lin~ of lhc Con C'onstul Zone M:111:lf.!Cntcnt Authority (GCZMA) 
n:is hl'ld lllldl'r tlw Clrnirm:rnship of thr Sccrctnry (Environment), on 
I ~/Oh/::!022 :,t I 1.00 a.m. in llw l'Onfrrcncr hall, fourth floor, P~1tto-Panaji -
Cn:1. 

The folhrn ing llH'mlwrs Wl'rl' pn'Sl'l11 for the mel'1i11g on 14/06/2022 

I. S1..'1..T1..' t;11":, I :11\'iro1111H:'nt/Chair111nn(Ci( '/IVIA) 
' Rl·1~1'l.'~c111:ni,·c L)l1 hehnl1·01· l)ircctor or lln11ch,1yat (Panaji Goa) 
; Shri F .. l.\1ir:md:1 . h;pcrt f'vkrnbcr (GC/M/\). 
-1. Shri . S:n iL) .lL)l)uirn Filipc Correia, Expert Member (GCZJVl/\). 
), ,'vk111h1..·r Scnct :11'\' (CC/.rvl;\ 

() Sh1-i. S:mkc, .loglcbr (OSD GCZMA) Special Invitee 

Ch:1irnrn11 GCZMA had called meeting to discuss on draft CZMP plan for Goa 
~Ul 1 1·h_, :\uthority has allotted the work of depicting of approved developments 
to rurb<) skt>lch. private service Agency,Falorcla, i'vfargao Goa, The sc1id Turbo 
skl'1ch has depicted Noti fiecl structures of Archcologv & heritaoe sites Rams._ 

~~ b ' 
iellil:'s c1nci other approved developments and prepared shape files of same. 

:\uthmit) h:1s ;1pprn,·cd tlw shnpl' lilcs of apprrl\ed dc\'elopmcnts prepared by 
llh' I u1bu :-,ke tch, \\'hich will he incorporntecl in 1111,11 Go,1 CZMP 2011 nncl decided 
10 li.w,, ;ml the s,1111c 10 NCSCi'v1 l(.ll' depiction or s;1id .ipprnved developments on 
r1!7:1I (iua Cl.VIP 2011 . 

lhc /\uthority has nlso resolved to request NCSCM that all the bavs rnnv be 
,rrnrked as per I mkrn Natiorrnl 1-lydrogrnphic Oflice Chnrt. · -

I he mct:ting cnclcd ,_, ith thrn1ks to the Clrnir. 

Dir or 
Naiiona! Centre r Sustainable Coastal Management 
M!nisliy of Environment, Forest and Climate Change 

Government of India, Anna University Campus 
Chennai - 600 025. India 

: 1 I 

''/.fl :.\) 

M.SAR~ , B Sc .. B.L., 
ADVOCATE & NOTARY PUBLIC 

No.29, 2nd Cross Street, Sankar Nagar 
Pammal, Chennai - 600 075. 

C~II: 9641081607 
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1/13/25. 10:02 AM Gm ail - Marking of approved developments on shape file for preparation of the CZMP 2011 for GOA- regd 

~ Gmail M DHARMA Raj <kdrajin@gmail.com> 

Marking of approved developments on shape file for preparation of the CZMP ,2011 for 
GOA~ regd 

gczma gczma <goacoastalzone@gmail.com> Tue, Jun 14, 2022 at 11 :04 PM 
To: EDCPROJECTS NCSCM <edcprojects@ncscm.org>, Ramesh Ramachandran <rramesh_au@yahoo.com>, M DHARMA Raj 
<kdrajin@gmail.com>, Badarees Ko <badarees@gmail.com>, Manik Mahapatra <mahapatra.sac@gmail.com> 
Cc: Suj it Kumar Bajpayee <sujit.baju@gov.in>, "Or. Harendra Kharkwal" <h.kharkwal@nic.in>, osdtopwdministerofgoa@gmail.com, 
secyenv.goa@gov.in 

Sir, 
This is in response to your letter No NCSCM/CZMA/Goa/22/0139/EDC dated 10/05//2022 where in it was requested that the 
GCZMA may provide the Shapefiles of the Cadastral data after removing structures as decided by the GCZMA and with the 
structures to be finally shown in the 1 :4000 scale CZMP. 

The GCZMA has removed the structures from the shape files forwarded by you and has now included only those structures to be 
shown in the final CZMP for Goa in shape file and the said shape file is now attached herewith 

You may incorporate the shape file showing the structures in the final draft CZMP and forward the same to NCZMA for its 
approval.. 

The copy of the minutes of the GCZMA approving the said shape file with structures is attached herewith for your reference . 

Kind Regards 

Shri. Dasharath M. Redkar (MS GCZMA) 

2 attachments 

~ gczmameeting minutes.pdf 
375K 

D kml files.rar 
14K 

Director 
N~l(onal ~enlre for Sustainable Coastal Management 
M,~s'.1) o1 Env,ronme_nt, Fori;;st and Climate Change 

Go1ernment of lnd,a, Anna Universlly Campus 
Cllc:;nn i - 600 025, India 

M.SAR~ BSc~.B.L., , 
ADVOCATE & NOTARY PUBLIC 

N 29 2nd Cross Street, Sankar Nagar 
o. P~mrna!. Chenn8i - 600 075. 

~sll, :. ~~41 QQ 1 (?,Q7 
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1/ 13/25 , 10:00AM Gmail - Marking of approved developments on shape file for preparation of the CZMP .2011 for GOA- regd 

Gmail M DHARMA Raj <kdrajin@gmail.com> 

Marking of approved developments on shape file for preparation of the CZMP ,2011 for 
GOA- regd 

gczma gczma <goacoastalzone@gmail.com> Fri, Jun 17, 2022 at 9:56 PM 
To: Ashok D'costa <ashok_dcosta_25@yahoo.com>, Arun Mishra <arunmishra.au@gmail.com>, M DHARMA Raj 
<kdrajin@gmail.com>, "Dr. Harendra Kharkwal" <h.kharkwal@nic.in>, Badarees Ko <badarees@gmail.com> 
Cc: osdtopwdministerofgoa@gmail com , sanjeev joglekar <sanjucat@yahoo com> 

Sir, 

Attached herewith an email received from the NCSCM in respect of the depiction of the structures to be finally shown in 
the CZMP of Goa. 

On telephonic discussion with Shri. Dharmaraj,(NCSCM) it has been clarified that the NCSCM has sent shape files of 
the Cadastral data with survey no and their subdivision to the GCZMA for removing the structures and depicting only those 
structures which are to be finally shown in the CZMP plan for Goa . 

You are therefore requested to depict those structures to be finally shown in the CZMP plan on the shape file of the Cadastral 
data with survey nos and their subdivision as received from the NCSCM and remove the other structures. 

The corrected shape files of the Cadastral data with survey nos and their sub division with structures shown on CZMP may be 
forwarded to this Authority by Monday_(20/06/2022)_ for onward submission to NCSCM. 

This exercise may be carried on top priority. 

Regards, 
Member Secretary, 
GCZMA 

t9 Lr.No.NCSCM_CZMA_Goa_22_0215_EDC.pdf 
2326K 

Director 
Nal!~nal Centre for Sustai~ab/e Coastal Management 
M1n,_,try of Env,ronmant, Forest and Climate Change 

Government of India, /\r111,i Umver5ity Campus 
Chennai - 6uCi J25. lndm 

M.SAR~ s.sc.,B.L., 
ADVOCATE & NOTARY PUBLIC 

. No.29, 2nd Cross Street, Sankar Nagar 
Pammal, Ch~nnai - 600 075. 

Cell: ~,.. .. 1081607 
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